“I TEM NO. 81 REG STRAR COURT NO 1 SECTI ON Xl

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR B. P. BHADRAN

Petition(s) for Special Leave to Appeal (Civil) No(s).1665/2007

EHSON BEG & ANR. Petitioner(s)
VERSUS
MOHD. YASEEN BEG & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
Date: 13/11/2007 This Petition was called on for hearing today.

For Petitioner(s)
M. P.K Jain, Adv.

For Respondent (s)
Ms. Vi bha Datta Makhij a, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
Respondent no. 1 has filed counter affidavit.

In spite of the order of l|ast chance, petitioners have not filed application for
del eting

the nane of respondent no. 2
Hence, place the nmatter before the Hon' bl e Judge in Chanbers with an

office report for default of the petitioners.

(M P. Bhadran)
Regi strar
ns



